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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly  on  4th  March, 2026.

L. A. Bill No. 13 of  2026

[1]

A BILL TO REPEAL AND AMEND CERTAIN ENACTMENTS FOR

DECRIMINALISING AND RATIONALISING CERTAIN OFFENCES TO

FURTHER ENHANCE TRUST-BASED GOVERNANCE FOR EASE OF

LIVING AND EASE OF DOING BUSINESS IN THE STATE OF ANDHRA

PRADESH.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy-

Seventh year of the Republic of India as follows:

1. This Act may be called the Andhra Pradesh Jan Vishwas (Amendment of

Provisions) Act, 2026.

2. The enactments mentioned in column (4) of the First Schedule are hereby

amended to the extent and in the manner mentioned in column (5) thereof.

3. The enactments referred to in the Second Schedule is hereby repealed.

4. The amendment or repeal by this Act of any enactment shall not affect any

other enactment in which the amended or repealed enactment has been applied,

incorporated or referred to;
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and this Act shall not affect the validity, invalidity, effect or consequences of

anything already done or suffered, or any right, title, obligation or liability already

acquired, accrued or incurred or any remedy or proceeding already completed

in respect thereof, or any release or discharge of, or from any debt, penalty,

obligation, liability, claim or demand, or any indemnity already granted;

nor shall this Act affect any principle or rule of law, or established

jurisdiction, form or course of pleading, practice or procedure, or existing

usage, custom, privilege, restriction, exemption, office or appointment,

notwithstanding that the same respectively may have been in any manner

affirmed, or recognised or derived by, in or from any enactment hereby

amended or repealed;

nor shall the amendment or repeal by this Act of any enactment revive or

restore any jurisdiction, office, custom, liability, right, title, privilege, restriction,

exemption, usage, practice, procedure or other matter or thing not now existing

or in force.
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh is committed to promoting trust-based governance,

improving ease of living for citizens, and facilitating ease of doing business in the State. It

has been observed that several State enactments contain criminal provisions prescribing

imprisonment for procedural, technical and regulatory defaults. Such provisions, though

intended to ensure compliance, often result in avoidable litigation, burden on courts, and

deterrence to investment and economic activity.

The Government of India has enacted the Jan Vishwas (Amendment of Provisions) Act,

2023 to decriminalise and rationalise minor offences under various Central enactments with

a view to fostering greater trust in governance. On similar lines, it is considered necessary to

review certain State enactments and substitute provisions of imprisonment with monetary

penalties, enhance fines commensurate with present-day economic realities, and provide

for compounding of specified offences and to repeal obsolete and redundant Laws.

Accordingly, it has been decided to make amendments to the certain provisions of the

following Acts, namely,-

(1) The Municipal Corporations Act, 1955

(2) The Andhra Pradesh Municipalities Act, 1965

(3) The Andhra Pradesh Excise Act, 1968

(4) The Andhra Pradesh Land Reforms (Ceiling on Agricultural Holdings) Act, 1973

(5) The Andhra Pradesh Factories and Establishments (National, Festival and other

Holidays) Act, 1974

(6) The Andhra Pradesh Prohibition Act, 1995

(7) The Andhra Pradesh Fire Service Act, 1999

(8) The Andhra Pradesh Capital Region Development Authority Act, 2014

(9) The Andhra  Pradesh  Metropolitan  Region  and  Urban  Development  Authorities

Act, 2016

(10) The Andhra Pradesh Industrial Corridor Development Act, 2017
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(11) The Andhra Pradesh Bovine Breeding (Regulation of Production & Sale of Bovine

Semen and Artificial Insemination Services) Act, 2021

(12) The Andhra Pradesh Milk Procurement (Protection of Farmers) and Enforcement

of Safety of Milk Standards Act, 2023.

Further, it has been decided to repeal the following Acts, namely,-

(1) The Andhra Pradesh (Krishna, Godavari and Pennar Delta Area) Drainage Cess

Act, 1985; and

(2) The Andhra Pradesh (non-delta area) Drainage Act, 1986

The proposed amendments broadly seek to —

• decriminalize minor offences by replacing imprisonment with monetary

penalties;

• introduce administrative adjudication mechanisms;

• provide for graded penalties based on the severity and duration of default;

• compound certain offences to reduce litigation; and

• improve regulatory efficiency and transparency.

• Repeal of obsolete and redundant laws.

The Bill aims to strike a balance between effective regulatory enforcement and promotion

of a facilitative, non-adversarial regulatory framework, thereby strengthening investor

confidence and citizen trust in governance.

The Bill seeks to achieve the above objectives.

NASYAM MOHD. FAROOK
MINISTER FOR LAW & JUSTICE AND MINORITY WELFARE.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT

OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Jan Vishwas (Amendment of Provisions) Bill, 2026, after it is

passed by the Legislature of the State may be submitted to the Governor for his assent under

Article 200 of the Constitution of India.

PRASANNA KUMAR SURYADEVARA
Secretary-General  to Legislature.

NASYAM MOHD. FAROOK
MINISTER FOR LAW & JUSTICE AND MINORITY WELFARE.


